[30th December, 1953]
An Act further to amend the Indian Patents and Designs °
, Act, 1911
BE it eénacted .by. Parliament as follows: —

1. Short title.—This Act may be called “the Indi.an Patents and
Designs (Amendment) Act 1953.

2. Amendment ofi sectaon 23CC, Act II of 1911 —In se‘ction "230(}

of the Indian Patents and Designs. Aot 1911—

(m) in sub-section (1) and in sub-section (3), for the words ““food.
" or medicine’’, wherever they occur, the words ‘‘food, medlclne
- insecticide, gerrmelde or fungicide’’ shall be substituted;

(b) in ‘sub-section’ (2), for the words “Food, medlcmes' the,

words *‘food, medicines, insecticides, germicides, fungicides” shall be
substituted ; :
(3

“ (o) in sub section (3), for the word% “‘invenfion. as 8’’ the words
“invention as’’ shall be substituted ; :

(d) after sub- sectlcm (3), the followmg sub secfnon shall be inserted,
n.mely t— . -

hE (4-) Where a patent. other than a patent refelred to in- sub

- secgtion (1) is in force in respect of a substance or process for

: produclng a substance and the Central Government is satisfied

that it is expedient or necessary in ‘the public interest that s .

licence under such a patent should be granted,- the Central

Government may, by notification in the Official Gazette, divect

that the provisions of sub-section (I) and sub-section (2) res-
pectlng the grant of licences and settling of the terms thereof, in

so far as they can be made applicable, shall applv to sueh a

patent, and on the issue of such a notification the said provisions
shall apply acco1d1no]y

Pmce annas 2 or 3d.
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